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| TEM No. 208 Court No. 5 SECTION | X
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No.21705/2002
(From the judgenent and order dated 12/08/2002 in AN 112/02 etc.
of The H GH COURT OF BQOVBAY)
VI DEOCON PROPERTI ES LTD. Petitioner (s)
VERSUS
BHALCHANDRA LABORATORI ES & ORS. Respondent (s)

(Wth prayer for interimrelief)
( For Final Disposal )

Date : 17/10/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DORAI SWAMY RAJU
HON BLE MR JUSTI CE ARl JI T PASAYAT

For Petitioner (s)M. C. A Sundaram Sr. Adv.
Ms. Dipti Razda, Adv.
M. Jatin Zaveri, Adv.

For Respondent (s)M. Santosh Paul , Adv.
M. Ranj an Kumar, Adv.
M. Raj eev Sharma, Adv.

M. Gaurav Sharnm, Adv.
M. MJ. Paul, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
The matter is adjourned by one week.
If either of the parties wants to file any additi onal

docunents, it should be in conpliance with the Rules of the Court.

(Neena Verma) (Vijay Aggarwal)
Court Master Court Master



